
     

 

       

       

      

           

        

  

        
      

     

     

     

     

        

       

       

  

           

    

   

  

           

            

           

         

              

          

         

         



In the said meeting, the Scheme was approved by the requisite majo ty of the

Shareholders present and voting at the meeting.

4. The Counsel for the Petitioner Company further submits that as directed by this

Tribunal notices have been served upon all the Regulatory Authorities namely, (i)

conccmed Income Tax Authorities with in whose jurisdiction the Pctitioner

Company's assessmcnts are [rade, (ii) thc Central Government through the otlice

of Regional Director, Westem Region, Mumbai, and (iii) Registrar of Companies.

as per Rule 8 ofthe Companies (Compromises, Arrangements and Amalgamations)

Rules. 2016

5. At least l0 (ten) clear days before the date fixed for hearing, Petitioner Company to

publish a notice of hearing of the Petition in 2 (tivo) local nervspapers viz "Frca

Press Journal" in English and "Navshakti" in Marathi, both circulated in Mumbai

6. The Petitioner Company to file an afhdavit regarding the directions given by the

Tribunal pertaining to advertisement ofnotice ofhearing and report to this Tribunal

that the direction regarding the issue of adyertisement of the notice has been duly

complied with.

Ina Nlrlhotra, Member (Judicial)
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